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12. It has been submitted that the Corporate Person did not have any 

creditors, whether secured or unsecured, as on the date of 

commencement of liquidation, and therefore approval of creditors under 

the proviso to Section 59(3)(c) of the Code was not required. 

13. The Liquidator intimated his appointment and the commencement of 

liquidation to the Insolvency and Bankruptcy Board of India (IBBI), the 

ICSI Institute of Insolvency Professionals, the Income Tax authority and 

the GST Departments at Delhi and Noida vide letters dated 16.10.2025 

(Annexure J). The Company, in terms of the resolution dated 15.10.2025, 

also intimated the Income Tax authority, IBBI and the GST Departments 

at Delhi and Noida on 24.10.2025 through speed post (Annexure M). 

14. The Liquidator made a public announcement dated 19.10.2025 for the 

commencement of liquidation in Form A of Schedule I as per Regulation 

14 of the Voluntary Liquidation Process Regulations in ‘Financial 

Express’ (English) and ‘Jansatta’ (Hindi) newspapers on 19.10.2025, 

inviting submission of claims due from the Company by various 

stakeholders within 30 days from the date of commencement of 

liquidation (15.10.2025) i.e., till 14.11.2025. The public announcement 
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was also submitted to IBBI for publication on its website (Annexure L). 

The public announcement is extracted below: 
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15. The intimation of commencement of voluntary liquidation and 

appointment of Liquidator was submitted to the Registrar of Companies, 

NCT of Delhi & Haryana in Form MGT-14 (Annexure N). It is submitted 

that, owing to a technical error on the Ministry of Corporate Affairs 

portal, the e-form could not be filed within the prescribed timeline, and 

the master data of the Company on the MCA website was thereafter 

changed from “Active” to “Under Liquidation”. The Status Report of the 

RoC records that the said MGT-14 was taken on record and that, as per 

the MCA master data, the Company Status is “Under Liquidation”. 

16. A letter dated 13.11.2025 was received from the Employees Provident 

Fund department calling upon the Company to pay dues, and an 

inspection notice was received from the Employees State Insurance 

Corporation; the Company/Liquidator submitted its replies with the 

requisite documents and paid the amounts determined. 

17. The Liquidator filed a Preliminary Report on 29.11.2025 as per 

Regulation 9 of the Voluntary Liquidation Process Regulations. As per 

the said report, the assets of the Company as on the liquidation 

commencement date comprised cash and cash equivalents of Rs. 

14,99,598/-, against which provisions for expenses (Rs. 13,24,280/-) 

and short-term provision for income tax (Rs. 1,00,000/-) totalling Rs. 

14,24,280/- had been made. The same is extracted below: 
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18. The list of stakeholders was prepared by the Liquidator on 29.11.2025 

under Regulation 30 of the Voluntary Liquidation Process Regulations. 

No claim was received by the last date, i.e., 14.11.2025. 

19. In compliance with Regulation 34 of the Voluntary Liquidation Process 

Regulations, the Liquidator opened a separate current Bank Account on 

10.12.2025 with Standard Chartered Bank, Preet Vihar Branch, New 

Delhi - 110092 (IFSC: SCBL0036023), bearing A/c No. 53205081570, in 

the name of “Centerpiece Business Solutions Private Limited in 

Voluntary Liquidation”. The Company’s earlier current account with 

ICICI Bank Limited (A/c No. 664205600789) was closed. After the 

payments made, no funds remained in the liquidation account; the 

Liquidator applied for closure on 12.03.2026 and the Bank confirmed 

the closure of the account on 18.03.2026 (Annexure V). The letter of the 

Bank is extracted below: 
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20. The Liquidator submits that the liquidation could not be completed 

within 90 days from the Liquidation Commencement Date owing to the 

inspection/demand letters received from the Employees Provident Fund 

department and the Employees State Insurance Corporation, which 

required verification, reconciliation and settlement of dues. The 

Liquidator accordingly prepared a Status Report dated 23.01.2026 under 

Regulation 37 of the Voluntary Liquidation Process Regulations, placed 

it before the contributories at their meeting held on 27.01.2026, and 

submitted it to IBBI on 02.02.2026 (Annexures Q, R and S).  

21. A demand of Rs. 8,859/- was received from the Employees State 

Insurance Corporation vide notice dated 04.02.2026 (Annexure T) and 

was paid. Further, a claim of Rs. 4,87,380/- (Rs. 4,17,000/- plus GST of 

Rs. 70,380/-) for professional fees was received from a stakeholder, M/s 

Grewal & Singh, Chartered Accountants, along with supporting 

documents (Annexure U), for which the Company had already made 

provision in its books. The Liquidator, in consultation with the 

contributories, admitted and paid the said claims. Thus, out of the 

realisation of Rs. 14,99,598/-, Rs. 10,42,459/- was applied towards 

liquidation costs and Rs. 4,57,139/- (Rs. 8,859/- towards Government 

dues and Rs. 4,48,280/- towards remaining debts and dues) towards 

claims, and the distribution was made on 12.03.2026 in terms of 

Regulation 35. 

22. Final report dated 23.03.2026 as per Regulation 38 of the Voluntary 

Liquidation Process Regulations has been submitted by the Liquidator 

along with the compliance certificate in Form H. In the final report, the 

Liquidator has submitted that the Company had no assets other than 

cash and cash equivalents, the debts of the corporate person have been 

discharged to the satisfaction of the creditors, and no litigation is 

pending against the corporate person. The final report was sent to IBBI 

and the ICSI Institute of Insolvency Professionals on 25.03.2026 and was 

filed with the Registrar of Companies in e-form GNL-2 vide SRN 

AC2784278 (Annexures W and X). The relevant portions of the Final 

Report are extracted below: 
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23. The Compliance Certificate in Form H is extracted below: 
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24. The e-form GNL-2 filed with the Registrar of Companies in respect of the 

Final Report is extracted below: 
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25. This Tribunal, vide order dated 20.04.2026, issued notice to the RoC. 

The Liquidator served the notice on the Registrar of Companies, Delhi-I 

by hand, speed post and e-mail on 04.05.2026. Status Report on behalf 

of the RoC was filed on 27.05.2026 in compliance with the order dated 

20.04.2026. The relevant portion of the Status Report is extracted below, 

stating that: 
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Ld. Counsel for the RoC has appeared before this Adjudicating Authority 

from time to time and, in the course of the hearing held on 22.09.2026, 

submitted that the RoC has no further observations. 
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26. Further, this Adjudicating Authority, vide order dated 09.06.2026, 

directed the Liquidator to prepare the gist of the matter as per the 

checklist provided in the order and directed him to file an affidavit 

providing (a) a declaration from the Director in compliance with 

Regulation 3(1)(a)(iii) and Regulation 3(1)(b)(iii) of the Voluntary 

Liquidation Process Regulations, (b) a copy of the Income Tax Return 

filed for the period from 01.04.2025 till the commencement of 

liquidation, and (c) copies of the Income Tax Returns filed for the 

subsequent period. In compliance thereof, the Liquidator has filed the 

gist of the matter as per the checklist, which is as follows: 
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27. Further, the Liquidator has filed a compliance affidavit dated 04.08.2026 

annexing the synopsis, the declaration of the Director in compliance with 

Regulation 3(1)(a)(iii) and Regulation 3(1)(b)(iii) (together with the audited 

financial statements), and the demand notice and challan of the Income 

Tax Department. It was stated therein that the Income Tax Returns could 

not be filed for the period from 01.04.2025 till the commencement of 

liquidation and for the subsequent period as the Income Tax Portal did 

not, at that time, provide the utility for filing returns for the financial 

year 2025-26. It was further stated that a demand of Rs. 2,36,270/- 

raised by the Income Tax Department on 18.07.2026 for the financial 

year 2024-25 had been paid by the Company under liquidation on 

31.07.2026. The demand notice and the challan are extracted below: 
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28. Thereafter, the Liquidator filed a supplementary affidavit dated 

16.09.2026, stating that the requisite utility having become available, 

the Income Tax Return for the financial year 2025-26 has been duly filed, 

and a copy of the acknowledgement was placed on record. The same is 

extracted below: 
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